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REPORT DATED 15.03.2023 OF THE TELANAGANA STATE 

POLLUTION CONTROL BOARD (R4) IN OA NO 23 OF 2021 FILED 

BEFORE HON’BLE NGT, CHENNAI FILED BY SRI SAMA SOMA 

NARASAIAH & OTHERS Vs UNION OF INDIA & OTHERS. 

It is to submit that, Sri Sama Soma Narsaiah, R/o. Jangaon District & others has 

filed an Original Application No. 23 of 2021 before the Hon'ble NGT, Chennai 

challenging the lack of EC conditions, violation of Mining License by the Stone 

Crusher unit of the 9" Respondent, M/s. Sri K. Thirumal Reddy, Building Stone & 

Road Metal Quarry located at Sy.No.1109, Ippagudem, Station Ghanpur (M), 

Jangaon District. 

The TSPCB has submitted reports on 06.01.2023 & 30.01.2023. The Hon'ble NGT 

has posted the matter on 16.03.2023 for final hearing. 

In this regard, the following is submitted: 

1. M/s. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry), Sy.No. 

1109, Ippagudem (V), Station Ghanpur (M), Jangaon District is Building Stone 

& Road Metal Quarry in an extent of 4 Ha. 

2. M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant), Sy.No. 1106 & 

1107, Ippagudem (V), Station Ghanpur (M), Jangaon District and engaged in 

Stone Crusher & Hot Mix Plant. 

3. M/s. Shriya Constructions (Ready Mix Concrete Plant), Sy.No. 1108/A, 

Ippagudem (V), Station Ghanpur (M), Jangaon District is engaged in Ready 

Mix Concrete. 

The details of Chronological Event on Building Stone & Road Metal 

Quarry, Stone Crusher & Hot Mix Plant & Ready Mix Plant as given 

below: 

Date Chronological Events 

03.11.2017 | The TSPCB issued Consent for Operation (CFO) to the 

M/s.Shriya Constructions (Stone Crusher & Hot Mix Plant) vide 

dated 03.11.2017 valid up to 31.10.2022 for production of (1) 
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Date Chronological Events 

Stone Chips — 500 TPD & (2) Hot Mix Asphalt — 500 TPD 

14.02.2018 Board issued Consent for Operation (CFO) to the quarry vide 

Order dt: 14.02.2018 valid up to 31.12.2022 for mining of 

building stone & -oad metal - 1,15,388.6 m*/annum. 

31.01.2021 Sri Sama Soma Narasaiah and others have filed an Application 

before the Hon'sle National Green Tribunal, Southern Zone, 

Chennai (Application No. 23 of 2021) against M/s. K. Thirumal 

Reddy, 3uilding Stone & Road Metal Quarry - 4.0 Ha. located at 

Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon 

District 

03.02.2021 The Hen’ble NGT, Chennai constituted a Joint Committee 

comprising of representatives of 

a. District Collector, Jangaon District 

b. Mines & Geology Department, Warangal. 

Cc. SEIAA,-Hyderabad and 

d. TSPCB 

16.02.2021 Board Officials inspected the area on 16.02.2021 and observed 

that the industry 's operating stone quarry, Stone Crusher & Hot 

Mix Plant and observed certain non-compliances at stone 

crusher l.e., not provided elevated dust bunker (old dust bunker | 

removed and kept outside), not provided wind breaking wall, 

but developed grzenbelt with 5mt width towards north, south, 

east, not cladding to the conveyor belt, 

19.02.2021 The EE, RO, Warangal issued notice to the M/s. Shriya 

Constructions (Stone Crusher & Hot Mix Plant). 

05.03.2021 

| 

The Joint Committee has conducted inspection of the Building 

Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix 

Plant, Ready mix plant on 05.03.2021. 

The Joint committee observed that the air pollution control 

measures taken in building stone & road metal quarry i.e. 

> Wetting of common approach road and haul roads is 

being carried out with hose pipe to control fugitive dust | 

emissions. 
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Date Chronological Events 

» The quarry management has developed greenbelt in a 

dedicated area of 5 acres instead of developing green belt 

around the lease area 

The Joint committee observed that, the certain non -compliance 

with regard to air pollution control measures in stone crusher & 

hot mix plant as given below: 

>» No dust bunker for collection of dust. However, the old 

dust bunker was damaged and kept outside. 

> The crusher has not provided wind breaking walls around 

the crusher; however, the management has developed the 

greenbelt with 5m width towards North, South & East and 

towards West side, it is covered by hillock. 

>» The crusher has not covered the conveyor belts with GI 

sheets, but covered with fabric cloth. 

>» The crusher has established a ready mix concrete (RMC) 

plant without CFE of the Board, but the same is not yet 

commissioned. 

05.03.2021 TSPCB carried out Ambient Air Quality (AAQ) monitoring on 

05.03.2021. As per the analysis report, the SPM value is 1855 

Lg/Nm?® [10m away from screen house] against the standard of 

600 pg/Nm? 

18.03.2021 TSPCB issued notice to the M/s. Shriya Constructions (Stone 

Crusher & Hot Mix Plant) for exceeding the parameters of 

| Ambient Air Quality (AAQ) monitoring 

18.03.2021 The Joint Committee again inspected Building Stone quarry, 

crusher & hot mix plant on 18.03.2021 and observed the that 

industry has rectified all the non-compliances noticed during the 

earlier inspection dated. 05.03.2021: 

» The industry has installed new elevated closed dust 

bunker for collection of dust. 

» The industry has provided water sprinklers at all dust 

generating sources. 

» The crusher has provided cladding to the primary crusher, 

secondary crusher, primary screen and secondary screen. 
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Date Chronological Events 

> The crusher has covered all the conveyor belts with fabric 

cloth instead of with GI sheets. 

> The industry has laid BT road from the boundary of the 

crusher to the loading point of the crusher. 

>» The crusher has developed the greenbelt with 5m & 

above width towards North, South and East. The quarry 

followed by hillock towards the West side. 

> The total extent of greenbelt developed is about 3 acres 

within the crusher premises and about 8 acres outside the 

premises towards the North side 

1 22.03.2021 TSPCB carried out Ambient Air Quality (AAQ) monitoring on 

22.03.2021. As per the analysis results of AAQ monitoring, the 

parameters are meeting the prescribed standards, i.e., SPM - 

512 pg/Nm?® against the standard of 600 pg/Nm?® and 82 ug/Nm? 

against the standard of 100 pg/Nm?® 

31.03.2021 The Joint committee submitted its report to the Hon'ble NGT on 

31.03.2021. 

16.06.2021 The Board issued acknowledgement (Life time consent) to the 

Ready Mix Concrete plant vide order dt: 16.06.2021 as it is 

categorized under green category. Copy enclosed as 

Annexure-I. 

As per the recorcs, verified ready mix has started its operation 

from March, 2022. 

04.11.2022 The Hon'ble NGT vide order dt.04.11.2022 directed to Levy 

Environmental Ccmpensation for the violations observed earlier 

by the Joint Committee. 

the industry as to why the Board shall not levy Environmental 

Compensation in compliance witr the Hon'ble NGT Orders dated 

04.11.2021 for the non-compliance of consent conditions 

observed earlier 

16.11.2022 | The Board has issued a SHOW CAUSE CUM HEARING NOTICE to | 



5 

Date Chronological Events 

17.11.2022 An opportunity of hearing given to the industry management 

before the Task Force committee at T.S Pollution Control Board, 

on 17.11.2022 to file any objections on the Environmental 

Compensation proposed to be levied. The representative of the 

industry has attended the meeting. The committee noted that, 

during the inspection of the Board officials on 16.02.2021 

certain non- compliances with respective to consent conditions 

were observed in stone crusher. Subsequently, during the 

inspection of the Joint Committee on 18.03.2021, it was noticed 

that the stone crusher has rectified all the non-compliances 

noticed during the earlier inspection. The committee also noted 

that, as per the analysis results of AAQ monitoring conducted on 

22.03.2021, the parameters are meeting the prescribed 

standards, i.e., SPM - 512 pg/Nm® against the standard of 600 

ng/Nm® and Particulate Matter is 82 pg/Nm® against the 

standard of 100 pg/Nm?®. After detailed discussions, the 

committee recommended to levy Environmental Compensation 

for the period of violations observed from 16.02.2021 to 

18.03.2021 (31 days) 

21.11.2022 The TSPB levied Environmental Compensation of Rs. 1,93,750/- 

in compliance with the Hon'ble NGT Orders dated 04.11.2021, 

for the period of violations observed (31 day). Copy enclosed 

as Annexure-II. 

03.12.2022 The quarry has obtained EC Order dated 31.10.2017 for 5 years 

period & also obtained EC extension from State level 

Environmental Impact Assessment Authority (SEIAA}, Telangana 

vide order dated 03.12.2022 for extension of EC for a period of 

30 years I.e. upto 02.12.2052. Copy enclosed as Annexure- 

III. 

05.12.2022 The industry management has deposited the amount 

Rs.1,93,750/- towards Environmental Compensation to the 

TSPCB account. 

07.12.2022 The Hon'ble NGT vide Order dated 07.12.2022, directed the 

TSPCB to submit additional report with regard to the renewal 
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Date Chronological Events 

| consent status of all the units Stone crusher, hot mix, quarry 

and Reedy Mix concrete (RMC). 

24.12.2022 Stone Crusher & Hot Mix Plant obtained renewal of Consent for 

Operation (CFO) from the TSPCB vide Order dated 24.12.2022 

valid upto 31.10.2032 for production of (1) Stone Chips — 500 

TPD & (2) Hot Mix Asphalt — 500 TPD. Copy enclosed as 

Annexure-1V. 

30.12.2017 | The quarry has obtained renewal of Consent for Operation 

(CFO) from TSPCB vide order dated 30.12.2022 with a validity 

period upto 31.12.2027 for mining of building stone & road 

metal - 1,15,388.6 m*/annum. Copy enclosed as Annexure-V. 

06.01.2023 The TS>CB submitted report to The Hon'ble NGT, Chennai on 

the details of corsents of the units. 

30.01.2023 The TSPCB filed report before the Hon'ble NGT, Chennai on the | 

levy of Environmental Compensation, the basis on which the 

above Environmental Compensation amount of Rs.1,93,750/- 

was arrived. | 

The Board Officials have inspected the quarry, crusher, hot mix plants & Ready 

Mix Plant on 09.03.2023. During the inspection, quarry, stone crusher, hot mix 

plants & Ready mix plants were not in operation. The Stone crusher has taken 

the following Pollution Control Measures (photographs enclosed): 

Provided cladding with MS sheets to the primary crusher, secondary 

crusher, primary screen and secondary screens to control fugitive 

emissions during crushing & screening activity. 

Provided closed elevated dust bunker for storage dust. 

Provided cladding to the conveyor belts to control fugitive emissions. 

Provided fixed water sprinklers at all dust generating sources i.e the 

industry has provided fixed water sprinklers at primary, secondary 

crusher, & screening sections and conveyor belts to control fugitive 

emissions during crushing & screening activity. 

Water sprinkling along the internal roads, loading & points with 

hosepipe to control fugitive emissions. Laid BT Road from the 

boundary of the crusher to the loading point of the crusher.
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« Provided wind breaking wall around the crusher. 

5 Developed the greenbelt with 5m & above width towards North, 

South and East & quarry followed by hillock towards the West side. 

The total extent of greenbelt developed is about 3 acres within the 

crusher premises and about 8 acres cutside the premises towards 

the North side. 

« Provided scrubber as a Air Pollution Control Equipment (APCE) to the 

Hot mixing plant to control emissions. 

The above three units have obtained valid Consents of TSPCB and all the units 

are complying the consent conditions issued by the Board. 

The Board will regularly monitor these industries for compliance of consent 

conditions issued by the Board and directions issued from time to time. 

Place: Warangal 9) 

Date: 15.03.2023 

ENVIRONMENTAL ENGINEER 

ENVIRONMETAL ENGINEER 
TELANGANA STATE 

POLLUTION CONTROL BOARD 
REGIONAL OFFICE, WARANGAL.
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PHOTOGRAPHS OF M/S.SHRI'YA CONSTRUCTIONS DURING 

INSPECTION ON 09.03.2023 

/H 
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PHOTOGRAPHS OF GREENBELT AND WATER SPRINKLING ON HAUL ROADS 





~~ ANNEXURE-T 

TELANGANA STATE POLLUTION CONTROL BOARD 
SHOE U0 

—Seinngoia Rime REGIONAL OFFICE, WARANGAL 

Sod H.No. 1-8-269, Balasamudram, Hanamkonda, Warangal District - 506 00} 

~~ 
M. VENKAT NARSU Phone No: 0870-2577269. 

ENVIRONMENTAL ENGINEER e-mail: ee-weln-tspchiitelanzana gov. in 

Order No. 2500GN/02SPCBRO-WGLANRL- GS Date: [£06,202] 

ACKNOWLEDGEMENT 
(For SSI Units other than 66 Categories only) 

(See Rule No. 32-A of the Water (Prevenzion and Control Po’lution) Reles 1994 and Rule Ne. 

29-4 of the Air (Prevention and Control Pollution) Rules 1994.) 

The Consent application submitted by Mis. Shriva Constructions (Ready Mix Concrete 

Plant) to establish and to operate their unit at Sy.No. 1108/4, Ippasudem (Vi, Stn.Ghaspur 

(M). Jangagn District to produce Ready Mix Concrete Plant — 360 TPD is hercby 

acknowledged 2s the unit is not coverec tnder Schedule No. IV & 11 of above said Rules. 

This acknowledgement is treated as consant of Telangana State Pollution Control Bard, 

subject to the fo lowing conditions. 

1. In case, of any expansion or change in manufacturing process, raw materia s or 

products, a fresh application shell be submitted. 

2. All the rulss notified av the State and Central Governments under Environmental laws 

from time to time, which are apalicable to this unit shall be complied with. 

The industry shall comply with general standards notified by the Ministry of 

Environment and Forest, Government of India vide extra ordinary Gazetted nozified 

No. 174, Dated 19" May 1993 as amended from time Lo time. 

4. The unit should not bz established in residential area or close te sensitive areas suzh as 

Ilospitals, Monuments, Schools, Zoological Parks, etc, 

5. The officials of Telangana Staze Pollution Control Board may inspect the unit at any 

time to verify the compliance status and may also stipulate such conditions as are 

deemed to be fit. 

6. All the aggregates stacked in the premises shall not be more than 3 mts of height and 

Handling of Cement, Sand, Fine sggregates shall be carried out by covered conveyor 

system. 

7. Barricading ll around the periphery of the plot boundary of height minimum 20 feet 

with tin sheets, same may extend adove with netlon clothing whenever requirad. 

8. Raw Material such as fine aggregates, coarse aggregates are to be wetted frequently. 

9. Storage silos shall be equipped with dust collection system suek as bag filters. 

10. Internal work area shall be concreted / asphalted. 

11. Two level tyre washing facility shall be provided at entry and exit points for transmit 

mixture vehicles. 

12. Collection tank for collection of waste water generated from machine washing, truck 

washing etc shall be used for wetting of raw material 50 as to conserve water.- 

13. The industry shall dzvelop 33% of the total area as thick green belt all along the 

boundary of the unit. 

14. The industry shall maintain at a distance frem the Road Land Boundary: 

Naticnal Highways - 50 mts, State Highways - 40 mts & MDR/ Village Road - 2C mts. 

{V
E}
 

Ka 5 N= 
Date: | |; .06.2021 ENVIRONMENTAL ENGINEER 

AZ ENVIRONN Et GIN 

Ho 
felangana Stat ATION CONT 

2 21) RR On'CE 

Smt. Kunduru Shobharani, 
BOARD REGIONAL OFFICE. 

WARANGAL 
W/o. Kunduru Thirumal Reddy, 

Clo. M/s. Shriva Constructions (Ready Mix Conerete Plant), 

Sy.No. 1108/A, Ippagudem (V), 
Stn.Ghanpur (M), Jangaor District 

Copy Submitted to: 

The Member Secrezary, TSPCB, BO, Hyd fcr kind information. 

‘I'ne Joint Chief Environmental Engineer, TSPCB, ZO, Hyd for kind in“ermation. 

The GM, DIC, Warangal Rural District for kind information. [
P
N





ANN EXVURE -TL 

SE TELANGANA STATE POLLUTION CONTROL BOARD 
mma sen ZONAL OFFICE: HYDERABAD 
Say H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club, 
hid Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463 

Email: jeee-zhyd-tspcb@telangana.gov.in 

BY REGD, POST WITH ACK. DUE 

Order No.15-WGL/TSPCB/ZO-HYD/TF/2022- | % 1 Date:21.11.2022 

Sub: TSPCB — ZO. HYD — M/s. K. Thirumal Reddy, Building Stone & Road Metal 

Quarry - 4.0 Ha., Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), Jangaon 
District & M/s. Shriya Constructions (Stone Crusher & Hot Mix Plant, extent — 
Acres 6.20 Gumtas), Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), 

Jangaen District — Hon’ble NGT Order in OA No. 23. of 2021 — Non-compliance 
of consent conditions - Levying of Environmental Compensation — ISSUED 

Reg. 

Ref: 1. Order No. 583-WGL/TSPCB/ZO-HYD/CFQ/2017-2688, Dt: 14.02.2018 

(quarry). 
2. Order Neo. 508-WGL/TSPCB/ZO-HYD//TS-iPASS/CF0/2018-226, Dt: 

03.11.20217 (crusher & hot mix). 
3. Hon'ble NGT, Chennai — Original Application No. 23 of 2021 (SZ) filed by 

Sama Soma Narsaiah, R/o. Jangaon District & others Vs Union of India & 
others — Crder dated 03.02.2021. 

4. Inspection of the industry by the Board officials on 16.02.2021. 
5. Hon’ble NGT Order dated 03.02.2021. 
6. Inspection of Joint Committee constituted by Hon'ble NGT on 05.03.2021 & 

18.03.2021. 

7. Joint Committee report dt: 31.03.2021. 
8. Hon'ble NGT Order dated 04.11.2022. 
9. TSPCB, Regional Office, Warangal report Lr.No.2249/ENV.COM/PCB/RO.- 

WGL/2022-537, dated: 16.11.2022. 

10. Show Canse Cum Hearing Notice issued to the dt.16.11.2022. 
11. The Task Force committee meeting held on 17.11.2022 at Zonal Office, 

Hyderabad. 

* 2 x 

1. WHEREAS, you are operating a quarry in the name of M/s. K. Thirumal Reddy Building 

Stone & Road Metal Quarry (4.0 Ha.), Sy.No. 1109, Ippagudem (V), Station Ghanpur (M), 

Jangaon District and stone crusher in the name of M/s. Shriya Constructions (Stone Crusher 

& Hot Mix Plant, extent — Acres 6.20 Guntas) is located at Sy.No. 1106 & 1107, Ippagudem 

(V), Station Ghanpur (M). Jangaon District. 

2. WHEREAS, vide reference 1st & 2™ cited, the Board issued Consent for Operation(CFO) to 
the quarry vide Order dt: 14.02.2018 valid up to 31.12.2022 for mining of building stone & 
road metal - 1,15,388.6 m*/annum and issued Consent for Operation(CFO) to the Stone 

Crusher & Hot Mix Plant vide dated 03.11.2017 valid up to 31.10.2022 for production of (1) 
Stone Chips — 500 TPD & (2) Hot Mix Asphalt — 500 TPD. Subsequently, industry has 
applied renewal of CFO of the Board, the application is under process. 

3. WHEREAS, vide reference 3rd citcd, an OA No. 23 of 2021 was filed by Sri Sama Soma 
Narasaiah and others before the Hon'ble National Green Tribunal, Southern Zone, Chemmai 
against M/s. K. Thirumal Reddy, Building Stone &Road Metal Quarry (4.0 Ha.) Sy.No. 1109, 
Ippagudem (V), Station Ghanpur (M), Jangaon District (9% Respondent) and requested to 
ascettain the ground situation at Ippagudem Stone mining Quarry, stone crusher and Tar/RCC 
Mix Plant run by the industry for taking appropriate action and requested to assess the 
damage caused. 

4. WHEREAS, vide reference 4% cited, Board Officials inspected the area on 16.02.2021 and 
observed that the industry is operating stone quarry, Stone Crusher & Hot Mix Plant and 
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observed certaic non compliances ie., not provided elevated dust bunker (old dust bunker 

removed and kept outside), established ready mix without CFE, CFO, not provided wind 

breaking wall, but developed greenbelt with Smt widta towards north, south, east not provided 

cladding to the conveyor belt, but covered the conveyor belt with green cloth. The Board has 

issued notices to the industry on 19.02.2021 & 25.02.2021 for non-compliance of conditions 

stipulated bry the Board and for exceeding the emission standards prescribed by the Board. 

WHEREAS, vide reference 5" cited, the Hon'ble NGT Chennai has constituted a Joint 

committee comprising of 

¥ The District Collector, Jangaon District of Telangana State, or a Senior Officer not 

below tae rank of Assistant Collector or Sub-Divisienal Magistrate to be deputed b Epi y 

the District Collector. 

ii. A Semior Officer from Telangana State Polluticn Control Board (TSPCB) as 

designated by its Chairman. 

ili. A Senior Officer from the Directorate of Mining and Geology of concerned area and 

iv. A Senior Officer from State Environmental Impact Assessment Authority (SEIAA) of 

Telangana State. 

The Hon'ble NGT directed the Joint Committ=e to inspect and verify the following: 

1. The committee is directed to ascertain as to whether there is any violation of Siting 

criteria, compliance of the conditions imposed in the environmental clearance as 

well as consent granted by the respective authorities, whether the pollution control 

mechanism provided are sufficient to curb the possible noise as well air pollution, 

whether on account of the operation of the 9% respondent unit, there is any damage 

caused to nearby water bodies as alleged by the applicant and also environmental 

degradation and if so, what are all the remedial measures to be taken to restore the 

same apart from imposing environmental compensation for the damage caused to 

the environment on account of the alleged illegal activities of the 9° * respondent. 

I. The committee is also directed to ascertain as tc whether the 9" respondent had 

exceeded the mining area or the quantity permitied and if so, what is the excess 

quantity mined on account of the alleged illegal mining and if so, what is the 

quantum of compensation that has to be collected towards royalty and penalty as 

per the concerned rules and also the cost required for restoring the damage caused 

on account of such illegal mining. 

ML The commiitee is also directed to ascertcin as to whether there was any health 

impact on cccount of the operation of the 9* respondent unit, within a reasonable 

distar-ce within which the possibility of the pollution may have impact. 

IV. The committee is also directed to consider the question of directions issued by this 

Tribunal in O.A. No. 03 of 2016 (Suo-Motu based on the news item published in 

“Eenadu” Telugu Newspaper, dated 29.12.2015 Vs. The Chief Secretary, 

Government of Telangana and others dated 05.07.2016). 

V. The committee is directed to submit the repori to this Tribunal on or before 

10.03.2021, by e-filing in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF along with necessary hard copies to be produced as per 

rules. 

WHEREAS, vide reZerence 6 cited, the Joint Committee has conducted inspection of the 

Building Stone & Road Metal Quarry, Stone Crushing Unit & Hot Mix Plant on 05.03.2021. 

Ambient Air Quality(AAQ) monitoring was conducted by the Zonal Laboratory, TSPCB, 

Warangal on 05.03.2021 and the SPM value was found to be 1855 pg/Nm® [10m away from 

screen house] agains: the standard of 600 pgNm® and the Board has issued notice to the 
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10. 

11. 

© 

industry on 18.03.2021 for cstablishing the RMC plant without obtaining CFO of the Board & 

exceeding the Ambient Asx Quality respectively. 

WHEREAS, vide reference 7° cited, the Joint Committee again inspected Building Stone 

quarry, crusher & hot mix plant on 18.03.2021 and the Joint committee submitted its report to 

the Hon’ble NGT on 31.03.2021. 

WHEREAS, tac Hon’ble NGT vide order dt.04.11.2022 directed to Levy Environmental 

Compensation for the violations observed earlier even though the crusher has rectified after 

the observations by the board. 

WHEREAS, Vide reference 9™ cited, the EE, RO, Warangal submitted a report on the 

assessment or: the Environmental Compensation to be levied agaist the industry and 

requested to take suitable action. 

WHEREAS, vide reference 10% cited, the Board has issued a SHOW CAUSE CUM 

HEARING NOTICE as te why the Board shall not levy Environmental Compensation in 

compliance with the Hon'ble NGT Orders dated 04.11.2021 for the non-compliance of 

consent conditions observed earlier. 

‘WHEREAS, the Board carried out the assessment of Environmental Compensation as per the 

guidelines issued by the CPCB and the details of calculations are as follows: 

No of days of violation observed: 

Date of Observations | Action taken | No. of days of 

|__ inspection | i a. | violation | 

| 16.02.2021 (Board | During the inspection observed that, the | Notice issued As per the 
Officials ) industry has not provided elevated dust [on 19.02.2021 | previous 

bunker (oid dust bunker removed and kept | & 25.02.2021 report, the | 
outside), not provided wind breaking wall, | violation 

not provided cladding to the conveyor belt, period taken | 
established ready mix without CFE, CFO from. 

05.03.2021 (Joint | During the joint committee inspection | Show cause | a ge io 
Committee observed that, no dust bunker for collection of | notice issued 18.03.2021. 
inspection) dust, not provided wind breaking walls around | on 18.03.2021 

| the crusher, however, ihe management has Hence, number 

developed the greenbelt with 5m width of days of 

| towards North, South & East and towards | violation is 

| 18.03.2021 (Joint 

Committee 
inspection) 

has developed the greenbelt with Sm & above 

West side, it is covered by hillock, The | 31days. 
crusher has not covered the conveyor belts | 
with GI saecsts but covered with fibre cloth, 

established a ready mix concrete (RMC) plant 
without obtaining CFE of the Board, but not 
commissioned. 

Ambient Air Quality(AAQ) monitoring was 
conducted on 05.03.2021 and the SPM value 

| was found to be 1855 pg/Nm’ [10m away 
from scresn house] against the standard of 
600 pgN=?, 

During the joint committee inspection 

observed that, it was observed that the 

industry has installed new elevated closed 

dust bunker for collection of dust, industry has 

laid BT rcad from the boundary of the crusher 

to the loading point of the crusher, the crusher 

width towards North, South and East. The 

quarry followed by hillock towards the West 

| side, The total extent of greenbelt developed 
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put 3 acres within the crusher premises 

bout 8 acres outside the premises 

ds the North side. 

ndustry has sstablished ready mix plant 

ut obzaining CFE. of the Board, but not 

nissioned. Subsequently, the ready mix 
hed acknowledgement form Board. 

is ab 

and 

towat 

The 3 

withd 

com 

obtai 

22.03.2021 (AAQ 

monitoring 
conducted) 

a conducted AAQ monitoring, as per the 

is results, the parameters of SEM was 

Agais 

anal 

foun 

Crus] 
and § 
on Sd 

the sf bndard of 100 jug/Nm? 

to be 512 pg/Nm® [@ 10 mts from Jaw 
er] against the standard of 600 pg/Nm® 
2 pg/Nm® [@ boundary of the industry 

uth side — down wind direction] against 

Total no. of violating days 

Environmental Cq 

Environments] 

Where 

PI — Pollution i 

mpensation to be levied: 

Compensation(EC)=PIxNxRxSxLF 

ex of industrial sector 

N —No of days|of violation took place 
R — A factor in Rupees for EC 
S — Factor for le of operation 
LF — Location factor 

Plis taken as 50 di 

N taken as 31 days 

R is suggested to ¢ 

S is taken as 9.5 co 

LF is taken as 1 ¢f 

industry existing. 

Hence, the Environ 

Task Force commit 

17.11.2022 to file any] 

The representative of] 

during the inspection] 

respective to consent 

joint committee on | 

compliances noticed 

analysis results of 

prescribed standards, 

pg/Nm® against the st 

have installed dust bug 

the same was remoy 

Subsequen:ly, new by 

their inspection. He 

complying with all 

committee recommen 

observed. 

y considering the category of the industry i.e., Orange Calogory. 

for which period violation took place. 

nsider as 250. 

nsidering the unit is small scale industry. 

omsidering the city population is less than onc million in which the 

mental Compensation is 50 x 31 x 250x 0.5 x 1 

= Rs.1,93,750/-. 

12. WHEREAS, vide reference 11% cited, you were given a cpportunity of hearing before the 

ke at T.S Pollution Control Board, Zonal Office, Hyderabad on 

objections on the Environmental Compensation proposed to be levied. 

the industry has attended the meeting. The committee noted that, the 

of the Board officials on 16.02.2021 certain non compliances with 

conditions were observed. Subsequently, during the inspection of the 

8.03.2021, it was noticed thar the irdustry has rectified all the non 

uring the earlier inspection. The committee also noted that, as per the 

Q monitoring conducted on 22.03.2021, the parameters are meeting the 

ic. SPM - 512 pg/Nm’® against the standard of 600 pg/Nm' and 82 

hndard of 100 pg/Nm®. The industry representative informed that, they 

nker, but during the officials inspection, the old bunker gor damaged and 

ed. The same was noticed by the officials during their inspection. 

nker was installed which was noticed by the Joint Committee during 

requested not to levy any environmental compensation as they are 

he conditions stipulated by the Board. After detailed discussions, the 

Hed to levy Environmental Compensation for the period of violations 
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13. WHEREAS, after careful examination of the material facts of the case, objections of the 

industry and recommendations of the committee, the Board hereby finalizes the 

Environmental Compensation as per the assessment done above. 

In view of the above, the Board hereby levy Environmental Compensation of 

Rs.1,93,750/- (Rupees One Lakh Ninety Three Thousand Seven Hundred and Fifty Only) in 

compliance with the Hon’ble NGT Orders dated 04.11.2021, for the period of violations 

observed. 

You are hereby directed to deposit the Rs.1,93,750/- (Rupees One Lakh Ninety Three 

Thousand Seven Hundred and Fifty Only) towards Environrienjal Compensation within one 

month. Vd 

\ f 
\ \ Iss ( 

JOINT CHIEF ENVIRONMENTAL ENGIN 
AS Wz 

To / 
Sri K. Thirumal Reddy aa 
C/o. M/s. K. Thirumal Reddy, Building Stone & Road Metal Quarry (4.0 Ha.), 
Sy.No. 1109 & M/s. Shriya Constructions 
(Stone Crusher & Hot Mix Flant, 

Sy.No. 1106 & 1107, Ippagudem (V), Station Ghanpur (M), 

Jangaon District. 

1. Copy submitted to the Member Secretary. TSPCB, Board Office, Hyderabad for kind 
information. 

2. Copy to the Environmental Engineer, Regional Office, Warangal for information and 
necessary action. 
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|. wetewm | Indusidini Ete, Sanathnavar, Hydermbad-S00 018, 

318 

ANN EXURE-1] 

rd = State Level Environment Impact Assessment Authority (SE 

Government of India 
ment Forests & Climate Change 

REGL-FOST WITH ACK.DUE 

Order No. SEIAA/TSIOUINGN-34/3023. Dt:03.12.2622. 

Sub: SEIAA, TS - 4.0 Ha. Building Stcne & Road Metal quarxy of Sri XK. Thirumal 
Reddy, Survey No. [109, Ippagudem Village, Station Ghanpur Manis, 
Jangacn District — Extension of validity period of Environmental Clearance — 
Issued - Reg. - 

Ref: 1. EC Order No. LI/DEIAA-DEAC-IN/2016-1, dt. 31.10.2027 issued by DEIAA, 
Jangoan 

2. Your application submitiec online on 20.10.2020 (Proposal Mo. 
SIATGMIN/233206/2022) MODI EC received on 28.10.2020. 

. Earlier, the DEIAA, Jangoen had ssued Environmental Clearance far mining of Building Stone & 
Road Metal Quarry with produstion cepecity of 576,943 m*anaum in Mine lense area of 4.0 He in 

favour of Sri K. Thirumal Reddy, Survey No. 1109, lppagudem Village, Station Ghanpur Mandal, 
Jangaon District vide refareace 1° cited, valid upto 30.10.2022. They obtained CFQ dt: 14.02.2008 
fram TSPCB. 

The proponent vide refesense 2 cited jnformed that they have not carried out mining aperaticns 

for maximum eapaciry wrt EC ander end submirted previous dispat=h production details as per Lr. 
dt 18.10.2022 of the ADM, Jangeon District. They have achieved production of 1,45,777.49 m' 

during 2015-16 to 2022-73 except during 2016-17 against permitted production capacity of 
5.76,943 m*annum us per EC. They further informed that the initia} lease was granted before 
09.09.2013 and was arsfzrred in favour of the proponent for unexpired period upto 
08.09.2020. The proponant has ahuined renewal of lesss (in-principle) on 13.03.2020 Tor further 
period of 20 years pad submined a copy of Serutinized / Approved Mining Plan & EMP Report 
url ns per latest modified approved Mining Plan dt 17.10.2022, they found changss wrt. 
mineatle reserves, production & life of mine and hence requested for extension of validity for 
EC order with the following changes. 

Details — 1 ECobrained Proposed | 
Lease areal] rr EE [17 4.0 | 

Production, nrrarmum | 1.15392 1,10.433.3 | 
| Mineabls Reserves, m’ | 6.11.04! 1 15,23.166 | 
| Life of Mine {yzars) 1529 1 iE 1 

| Water requirement{KLD} 2600 183 1 

EMP cost estimate | Ra.20 lakhs Re.40 lakhs 

The proposal hid beer =xamined and processed in accordance with EIA Notification, 2006 and 
its am=dments thereof. The State level Expert Appraisal Comanittee (SEAC) examined the 
request of the proponent in its meeting held on 11.11.2022, Based on the information furnisked, 

presentation made by the consultant M/s. Team Labs & Consultants, Hyderaked, Lr. di 
18.10.2022 of the ADMG, Jargaon furnishing year wise dispaich permits for the period fem 
2015-15 to 2022-23 exept during 2016-17; 8.0. 2346(E), dv 16.06.2021 of MoEF&CC, Col; 
the Committee considered the proposal and recommended for extension of EC. The State 
Level Environment Imaact Assessment Authority (SEIAA), in its meeting held on 26.11.2022 
examised the request of proponent and the recommendations of SEAC, and upproved for 
extension of EC. The SEIAA, Telangana herchy extends the validity period of 

Environments] Clearance fssuec vide reference 1* cited for a period of 30 years from the date 

of EC order (OR) life of Mine whichever is earlier. It is reported that life of mine is 18 years @ 

1,10.133.3 m*/annum. 

. The proponent shell not exceed beyond the permitted mining capacity mentioned above and 

shall cperate the mine with valid consent of TSPCB.. 
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VIL Officials from TSPCB & the Integrated Rep) 

VIII The project euthorities shoud advertise at | 

. No change in mining tecimalegy and scope of worki * bs made DISE prior appr 
of the SEIAA, TS, Hydernbar further expansian or mo ations in the mine shall he 

out with prio approval of the SEIAA, TS, Hydersbad / MoE&F, Gol, New Delhi. as 
appliceble 

The praponen: shall submit half-yearly 
conditions stipulated in this oder in hard 
Regional Office of MOEF&CC, Gol, Hyde 
year. 

in respect of the temas 

Sa § CCF, Integr 

would be monharing the implementation of 
operation, faci ities and documents/data by 
complete set of all the documents shall be su 
MoEF&CC, Gol, Hyderabad, 

wrds should be given full ca. 
emis during their inspection: A 

, integramed Reg 

one of which shall be in the vernacular lzngu 

issue of clearamce elter informing that the pr 

and a copy of the ciearance letter is available with the SEIAA, Telangana. 

. Daw on ambient air quality should be regularly submited to the Ministry including its 
Integraiad Regional Office located nt Hyderabad and the State Polhtion Control Board’ “ert 
Pollution Canteol Board once in six months. 

X. The proponent shall comply with Plastic Waste [4anagement Rules, 2016 & also comply with 
MoEF & CC Notification No: G.5:R. 571 (E), 08.2021 which mandared banning of 
usage of identified Single Use Plastic itesis will m 01.072 

XI. The SEIAA, TS, Hyderabad may covoke or suspend the order, if mmplamentation of ny of the 
shove conditions is noi satisfactory. The ud reserves (he righr wo 
eliemadify tie above conditions of tp i 
environment protection. 

Sa Sd/- Sar- 

MEMBER SECRETARY MEMBER CHAIRMAN, 
SCIAA, TS. EEIAA, TS. SEIAA, T.S. 

To ) 

Sri K. Thirumal Reddy, N 
(4.0 Ha. Building Stone & Road Metal quarry) 
H. No. 1-9-1134, Shenkar Nagar Hunter Road, 
Hanamkonda - 506 601, Warangal Urban District L 
Ph.No. +91 9030404628 
Mail: kehirumalreddyquarry@gmail.com 

Copy to: 

a
m
a
n
 Prof. Ch. Krishna Reddy, Chai-man, SEAL, Telangana for kind ‘nfo-mation. 

The Member Secrétary, TSPCB for kind i=formatian. 
The EZ, RO: Warangal, TSPCB foc information. 

The TRO, MoEF&CC, GOI, Hyderabad for kind irfonmatian. 

The Secretary, MGEFRCC, GOI, New Delhi for kind information. 
The Directar of Mines & Geology Dept., for kind information. 

HT.CF.B.O.// 

aa 

go CHIEF ENVIRONMENTAL ENGINEER 
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ANNEXURE- LV 
— 

TELANGANA STATE POLLUTION CONTROL BOARD “hone 23887500 
PARYAVARAN BHAVAN, A - J. INDUSTRIAL ESTATE, “ax 040 - 23615531 

SANATHMAGAR, HYDERABAD - 500 018 Nabsite toch coc gov it 

CONSENT & HWA ORDER (RENEWAL) 
ORANGE CATEGORY 

Consent Order No: 220524201697 Dt, 24.12.2022 

(Consent Ordar for Existing/Nev: or altered discharge of sewage sndfor trade efffuvents/outie! 
under Section 2526 of the Water (Prevention & Coro! of Pollution) Aci, 1974 ang 
amendments ibarpof. Cperaficn of the plant under section 21/22 of Air (Prevention & Control of 
Pallition). Act 1681 and emencments Ihereol and Authorization / Renawel of Aulharizatian 
under Rule § of the Hazardous Wastes (Management, Hardling & Trarsboundary. Movameni] 
Rules 2018 & Amendments thereaf), 

CONSENT is heraby granted under section 25/26 of the Watef (Prevention & Central of 
Pollution) Act, 1974. under section 21/22 of Air (Prevention & Control of Pailutien) Act 1281 and 
amendments (hereof, Bnd Authorization under the provisions of HW (MH & TM) Rules, 2016 
{hereinafler referred to as ‘the Acts’, “the Rules’) and amendments hereof and the rules ang 
orders made there under M/s. Shriya Constructions Is located at Sy.No. 1106 & 1107, 
Ippagudem (V), Station Ghanpur (WM), Jangaon District {hersicafer referred to as ‘the 
Applicant /\ndginy’) and tha industry is authorized 1a operate the industr al plant to discharge 
the Effluents Tom he outlets and tha quantity of Emissicrs par hour from the chimnays, By 
opereting pellion control equiprient, as datailed below, 

7) Out lets for discharge of Eflluants: 

Outlet | Outlet Description Max Dally | Point of Disposal ~~ 
No, Discharge | 

ey bo 
TT Domestic RT) | Septic tank followed by saak pit. 

ly Emissions from chimneys: ~ 

© Chimney Description of chimney 
No. 

1 Atached to DG set of capacty 2250 KVA | 

Authorisation No. 220524201897 Dt. 24.12.2022 

HAZARDOUS WASTE AUTHORISATION 

(FORM - It) 
{See Rule 8 {2)) 

Tals, Shriya Constructions 1s located at Sy.No. 1106 & 1107, Ippagudsm (V), Station 
Ghanpur (M), Jangaon District is hereby granted an authorization 10 operate a facility for 
collection, recention, storage, irsatmen!, transport and disposal of Hazardous Wastes namely: 

+ HAZARDOUS WASTES WITH RECYCLING OPTION: 

SI. Name ofthe Stream | Quantity Point of Disposal 
No, Hazardous Waste = 

1 Waste Gil 510f 50 LPA Shall be disposed © 
Schedule <) Authorized Reprocessors 

A IT oe Recyclers El 
Cither Waste 

2. Stone Dust | - 50TPD | Shall be disposed to road 
| contractors & brick 

L —- Se ‘manufacturing units 



This consent order is valid to preduce of he following products along with quantities 

only. 

S Product "Capacity 
No. 

1 Stone chips 300 TPT 
~ _{8'mr, 12mm, 207m, 40 nr 

2? "7 Hot Mix Aspaalt (Hat Mix Fant 300 TPS 

Tris order is subjest to the provision of ‘the Acts” and ‘he Rules and amendments made there 
under and further subject to the terms and conditions ‘nceparated n the scheduie A & B 
enclosec to this order. 

This order of Ccnsent & Hazardous Waste Authorization is valid for a period upto 

31.10.2032, 

Sdi- 
MEMBER SECRETARY 

To 

M/s. Shriya Construc:ions, 
Sy.No. 1108 & 1107, Ispagudem (V), 
Station Ghanpur (M), Jarrgaon District 

N.c.r.B.0u! 

SENIOR ENVIRON 
u 



SCHEDULE-A 

. The appilcant shall make spplicatisns through online for renewal of Consent (under Water & 
Arr Acts) and Authorization under HWM Rufes at least 120 days helore the date of expiry of 
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HV 
Authorization of the Board. The applicant cari also apply for Auto Renewal of the CFO 

atieast 30 days before tre expiry of this order as per the srocadire and eligibitity stipulated 
in the imi EET] gb io 112016 ¥ 08.12.2015 (available © Board's Websits. 

. This arder is issued in lipa with Board's CFC order di 03.11.2017. Concesiing the factual 

data or submission of false information fabricated data and failure to comply with any of the 

conditions mentioned in this order may result in withdrawal of thls order and sitract sction 

under the provisions of relevant noliution control Acts, The industry shall comply with ali 
other corditions of CFC order dt. 93.11.2817. Concesling ia still applicable. 

Any person aggrieved by an erdac made by the State Beard under Section 25, Section 28, 

Section 27 of Water Act, 1974 or Section 21 of Ar Act, 1681 may within thirfy days from the 
date on which the order is communicated fo him, prefer an appeal as per Rules, to such 
authority (hereinafter referred to as the Appellate Authority) constitided under Section 28 of 

the Water (Prevention aid Confrol of Polfution) Act, 1974 and Sacion 31 of the Air 
{Frevention and Control of Pollution) Ack, 1981. 

. The Board reserves ite right to madify shove onditicns or stipulate any further conditions 
and to take action including revoke of this order In the interest of protection of puldic heath 

and environment. 

SCHEDULE-8 

The industry Has peld consent fée of Ra. 4,80,000/- for a period upio 31.10.2032 

The indist y either paying annual fee c- total fee for Consentad periad, shall Cay the 
balance fas yer the revised rates as apolicable from time to time. 

. Total Water Consumption shall not exceed ; 21.0 KLD 

Ts. Purpose T Quantity 
No . 

160 BLD 
50 KLD 
10 KID 
27.0 KLD 

5 industry shall not carryout amy new aclivity without obtaining prior Consent for 
Establishmant (CFE) =od Govsen) for Cperation {CFO} of the Beard 

e industry shall 
vironmunt (Pr 

aly with the Nations! Amblert Alr Quattyy Standards as per 
Act 1288 (Rute 3{38)). 

The Sus articulzt= Matter measured betwsen 3 -10 meters from the stone crushing 
B0C pa/m3. 

Stangdaeds for other paramatsrs ss mentioned in the National Ambiant Air Quality Standards 
CPCB Natiffcation No. B-29016/20/30/PCH, dated 18.11.2009 : 

time -(3 AM ic 10 PM) - 76 dB (A) 
2 - (10 PM 10 B AM) - 70 dB (A), 

. The emissions shall not contain constituents in excess of the, prescribed limits mentioned 
below. ‘ 

Chimney  Parsmater Emission standards 
Na. 

SPM__ | 1i5mgiNms 



2.1 

= Fg, 7, 928.7500 on $3.12. 2022 se 
2021 Fad by Gr Suma Some 

sounsl, Souther: Zones, Chaneal 

This industry tas paid Environments Comparise 
per IManbie NGT oder deed 06.17.2022 inhi 

Narszaish and omers bedora the Hon'oie Notions 

&. The crusher shell provide permanent water sprinking systems at gh fhe dust gen=nstng 
arags, loading & unioading pomig, transfer paints ard internal roeds & open wress. 

9. The weer shall be sprayed in the fom of mist we Suissa aquipment ant motor. Mis 
water spahidlers enall be installed at g heichl of ab A covenna fan. mone Fier 
sma. The crusher shall previde suTiglent waoer stor 

10. The crushers and Vibrating scresne shall be coves / enclosed with MS ahases glang wilh 
arovigion of water sonniiing. 

#1. The ¢rusher sfsll srovide seri elreuiar ME gor chesls 10 158 Jed conveyors canying 
aggregatss nd dust 

12. Telessopic chules shall be provided si product unloading conveyor T prevent dust amiscion 
during free fall of mataral from height. 

13. The cruaner with Capacity upio 50. TPH shell peo 
dust ghall pe loaded Into truths dirsetiy from ths ou 

nee buries for sioregs of dust. Toe 

vice dedicated closed alorzpe ned 
Situtigarngnt, 

waves will Speuln sheets | graen 
‘s [Eaving he Stualing anes. 

of i leas 20 fl ngs stongsics hea 
i bis sas than 20 ft 

14 The crusher with cagachy mole then 50 TRH wry 
with MS Shewls far storage of dust with water spi 

16, The vehicles carrying sions mesmale & dust shal = 
cloth and wetted wilh fixed water spraying sysier: 

18. The ®one crusher should nave = wind basking w 
boundary. The haigTt oF the stacked agirégeTes ane o 

17. The crushers shall consiruet mata! roads within ire coisas. — 

18. The plant area including roads ard open areas snail be regumny ckansd snd wited. The 
dust sccumulated ir the crushing area shall be collected =r2 discozss regulsdy. 

19. Perpdic cisarung of water spray nozzles shall 55 carat 043 to gvold Shaking A high 
stander of housekeeping shouki be maintainee «0 (he clone crusher unite. AiTy. piles; of 
mater accumulated ni of around the plant shod cieanad up raguiarly, The suincs of 
ail stockpiles of cruatied aggrepates should be kept sufficiently wet by wealer spraying 

20, The industry shell acanate Air Pollution Control E and Le, wat vorabter conlinuously lo 
control the dust / fius gas emissions generated from is Hot mix plant, 

21. The industry shall regaisdy carryout sprinting o water of mw rastedisl losing ano at 
franatar paints io contre! dust emissions pertaining io hot ms pland. 

22. The crushars shal) install flow meds lo measure wats corsumpiion for dust suppression 
and greenball davebpment. 

23. The crushars shall grovide separate enoigy meter 10° pallutior contre devioas. 

24, Tne noise pollution shall be cormrollsd oy provi, tid arsinaudres lo me ri 

are, t 

25. Tha Industry shall not couse soy air pailttian © dust nuissnoc 6 the sumourding 
envirenment 

26, The industry shall Mairtain the following records acd ihe sare sold be rade avaliable tq 
the Board Officials turing tha inspection. 

a) Daily production details. 
b) Log Socks for solution contre! systems. 
c) Dally solid waste cereraled ad disposea. 

27, The Industry shall tke necessary measures to cantc! fugitive snissions : 

| 
28. The industry shall teke all precautionary and safety measures during Procsss operations 

i 
249. The irdusiry shall cemply with all the ditections issued oy the 3oard fom ties 1p tire.



30, Cancealing the factual datz or submission of false information / fabricated data anc failure to 
comply with any of the conditions mentioned in this order may resull in withdrasal of this 
order and altract achon under the provisions of relevant oallution contral Sets 

31. The Board rasan 
the Intersst af or 

5 its right to modkfy above conditions or stipulats any further conditions in 
ronment:protection. 

32 The applicant shall submit Znvironment statement in Form V tor the Regional office bafore 
~. 30M September of every Leer as per Rule No.14 of Z(P) Rules, 1986 & amendments 

~, thereof 

33 The conditions stipulated i this order are without any prejudice 0 rights and contentions of 
this Board in any Hon'ble cart of Law 

SCHEDULE -C 
N [ see rule §(2)) 

[CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING 
HAZARDOUS WASTES J 

1. The construction project should give lop priority for waste minimization and cleaner 
production practices 

2, The prajed! should not stone hazardous waste for more then 180 days gs per the Fazardous 
(Managemen! and Transboundary Movement) Rules. 2315 anc 

3. The project should store Used f Waste Qil and Used Leac Acid Batteries in a secured way in 
their premines lf Its disposes 

4 The project shoule nol dissose Waste oils fo the traders and the same should be disposed 
lo the authorized Reprocessars/ Recyclers. 

5 The project shouid dispose Used Lead Acid Batteries to the manufacturers / dealers on 
buyback basis, 

5. The project should tzke necessary practical steps for prevention of oil spillages anc 
carryover of oil fram the premises. 

7. The project should maintan good housekeeping & maintain proper records for Hazardous 
Wastes stated in Authorisation, 

8. The project should dispose the e-wasta to authorized traders / recyclers / reproceasors only 

8. The project should submit the concifion wise compliance report of the canditions sLpulatec 
in Schedule 8 & C of thie Order on naif yearly basis to Board Office. Hyderstad and 
concemed Regional Office. 

Sdi- 
MEMBER SECRETARY 

Ta 

Mis. Shriya Constructions, 
Sy.No. 1106 & 1107, Ippagudam {V), 
Station Ghanpur [M), Jangacr District. 

~HT.CF.B.OMm 





& ANNEXURE-'V 

Tl TELANGANA STATE POLLUTION CONTROL BOARD 

TE ZONAL OFFICE: HYDERABAD 
TY 14 H.No.6-3-1219, TS No.1 Part, Block - C, Ward Na.91, Near Country Club, 

Urzz, Nagar, Begumpet, Hyderabad. Phone: $40-23402495 
Email: jcec-zhyd-tspcb@telangana. pov.in 

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY 

Consent Order No: 5§3-WGL/ISPCR/ZOH/CRO/2022- 1; rss Bate: 30.32.2022 

{Consent Order for Existing'Mew or altered discharge of sewage and/or trade effluents/owtlet 
under Section 25/26 of tke Water (Prevention & Control of Pollution) Act, 1974 and 
amendments thereof and Operation of the plant under section 21 of Air (Prevantion & Control of 
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization 
under Rule 6 of the Hazardcas and other Wastes (Maragemert and Transbcundary Movement) 

Rules, 2016. 

CONSENT is hereby granted under section 25/26 of the Water (Prevertion & Control of 
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981 

(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM) 
Rules (herein after referred tc as ‘the Acts’ “the Rules’) the rules and vxders mzde thereunder o 

M/s. Sri. XK Thirnmal Reddy 
(4.0 Ha. Building Stonc & Road Metal Quarry), 

Sy.No. 1109, Ippagudem (V), 

Station Ghanpur (M), Janexon District 

(Hereinafter referred to as ‘Ic Applicant’) authorizing to operate the irdustrizl plant, to discharge 
the effluents from the outlets and the quantity of Emissions per hour frem the chimneys as- 

detailed below: 

i) Outlets for discharge of «ffluents: 

[Outlet | OutletDescrintion | Max Dally © Point 0? Disposal 
[ No. | | Discharge 

[I © Domestic effluent | 0.8KILD | Septic tank followed by soak pit 

ii) Emissions from chimueys: 

| No. atpeak flowy | standards | 

ied to DG set of ¢ capacity —125 = | SPM-115 | 

| mgm | 

== —~ Th . . T . 
| Chinmey | Description of Chimney i Quantity of Emissiors | Emissions 

1d 
= 

| 
| 

iil) Xazardous Waste Authorization: (Form — 2) (See Rule 6(2)}: 

M/s. Sti. K. Thirumal Reddy (4.0 Ha. Building Stone & Road Metal Quarry), Sy.No. 1103, 

Ippagudem (V), Station Ghanpur (M), Jangaon District is hereby granted an authorization 10 

operate a facility for collection, reception, storage, transpart and disposal of the following wastes 

with quantities as mentioned below: 

S.No. [Name of the Stream Quantity Disposal option ——l 

 |Hazardouswaste | “i 
1 [ Waste Oil S.1ofSch~1 | 40Ltre/Asnum | Shall be sent to authorized | 

recycless/reprocessors. | 
| 

is order is subject to the provisions of ‘the Acts’ and "the ules’ and orders made thereunder 

and further subject to the terms and conditions incorporated i the schedule A, B enclosed to this 

order. 
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This consent is valid for marufaclure the following products long with quartitics only 

['s-No. Product Capacity 

1. Mining of Building Stone & Road Metal | 115388.6 m fannum { 
(Over an extent of 4.0 Ha) | { 

This combined order of sonsent & Hazardous Waste Authorization shall Le valid for a period 
end ng with the 31.12.2027. i 

I] 
| 

JOINT CHIEF ENVIRONMENTAL, ENGISEER 

Encl: Schedules A, B = 

To 

M/s. Sri. XK. Thirumal Reddy 
(4.0 Ma. Building $tonc £ Road Mectal Quarry), 

Sy.Na. 1109, Ippaguden: (¥), 

Station Ghanpur (M), Jangaon District 

Email Id: bhagvalaxmizssociates20f@omail.com 

Cory submilted to the Member Secretary, TSPCB, Beard Office, Hyderabad for information. 
Cory to the Environmental Enginecr, TSPCB, Regional Office, Warangal for information and 

necessary action. 
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SCHEDULE — 4 

1. The applicant shall mwke applications through apline for renewal of Consent (under Water 
X% Air Acts) and Authorization ander HWM Rules at least 120 days before the date of 
expiry of this order, slong with prosirili=d fee under ‘Water and Air Acts for obraining 
Consent & WW Authorization of the Board, The applicant can 4iss apply far. Auto Benewn 

- cE atheist 20 days bf 'e the expiry of this over nz pec the o 

+! data and failore 
withdrowal of 

wol Acts, 
to comply with any of £a¢ conditions m=ntioned in 
this order and attract action under the provisions of rele val pollution 

3. The industry may explore the possibility of tapping the solar cociyy for their energy 
reguirements. 

¢der made hy the ute Boor wider 3 

974 ar Section 21 of Alr Ac, 198 

ie communicated 1 him, prefer am 

authority (lereing ¥ reformed 0 as the Appellate Authority) colin sted ti felting 28 

of the Wate (I* ict dnd Control of Pollution) Act, 1974 # tion 31 01 te Air 

(Prevention and Control of Pollution) Act, 1981. 

5. The Bourd reserves itn sight to modify above conditions er stipul i 

and to take ection insfuding eevolke of tis order in the imrerizt of quotection of pullis 

heslth and coviropment. 

STON 

SCHEDULE - 18 

Special Conditions: 

1. The industry shall tke sfeps to reduce water consumption to the extent pogsible sod 
wonsanmption shall TRE the quantities Ley below: 

| S.No. “Turpase Total Consumption 

| 1 Vater sprinkling on haul roads 150 K1LD ols 
Green, elt devalopment Ig ESELD 

[RE Domestic LOK 

N Total 165 KLD | 

2. The industry should comply: with the National anbici air quality sunny os per MeEF, 

GOI notification dated. 18.11.2009 along the premises of the factory as piesunbed below: 

5. No. Parameters 7 Stapdards m ppimd; 
1 Pardiculate Mutter(Phd10) 108 ~ 
2 Particulate Matter (Ph2.5) 60 1 

— __sO;2 Sw 
| 4 | HO® pis] 

Noise Levels: Duy fine (6 AM to 10 Pil} - 78 dD (4) 
Night Gre {10 FM t0 6 AM) - 70 dB (4) 

3. The indugiry shall act increase the capacity beyond I 

this oriler, wolhout ehtaining CFE/CFQ of the Board. The iodustry dlisll nor munud 

any exlin products or exten enpucities withoutahtuinieg CEE/CFO of the Bord. 

4, The industry shall cry ont semismechanized pen cast mining nud ghall catryout mining, 
of building stone & reid metal Guiry in an ares of 4.0 Hi, only. 

Lresking ue ucral into required size by drilling dnd blasting, it shall be directly 

ul into the Luks, 

6. The industry shall siopt wet diilling riethiod tw contral dust wakikGEE: Eelay deionaions 

and shock tube initiztion systen for blasting shall be wsed wos lo redo vibmton oul 

dust. 
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10. 

ps
 

12. The indusiry shall take measures to cor 

[ey
 

~ 

19. 

. The industry shall construct garland drain a 

$8. No change in mining technology and scope of working shoold be made wilhou: 1 

Fugitive dust emissions from all the sources should se controlled regularly. The indy 

shall provide water spraying arrangement on haul roads, leading and unloading and 

\ransfar points for dust suppressions. 

The industry shall take appropriate measures to cnsura that the groumd [evil 
concentrations shall comply with revised National Ambien: Quality Norms notified Ly 

MoE&F, Gol an d:.16.11.2009. 

The industry shall scrupulously comply 

(District level Environment Tmpact Al iority) in the vironmental 

Clearance order cated 31.102017 and ex crder dit 03.12,2022 by the 

SEIAA (State level Environment impact Assessment Authority). 

conditions stipulated by the DEIAA, 

EC 

The industry shall implement the following measures to reduce the air pollution during 
Iransportation of the mineral. 

+ Raz shall be graded to mitigate the dust emissions. 
+ Owverfilling of tippers and consequent spillage on the roads shall be avoided. The 

trucks shall be covered with tarpaulin. 
+ Water shall be sprinkled at regular interval on the mair on haul roads, loading anid 

unloading and at transfer points and other service roads to suppress the dust. 

11. The industry shall implement the following measures to reduse the nozse pollution. 

+ The proper and regular maintenance of the vehicles and other equipment. 

. Long time exposure of workers to the cxcessive noise. Worker employed shall 

be provided with protecticn equipment and ear muffs. 
+ Speed of the trucks enteting or leaving the mine is te be limited to the moderais 

speed of 25 KMPH to prevent undue noise from empty trucks. 

y with the provisions laid down under Noise 

palintion (Repulat:on and Conirol) Amendment Rules, 201C dated 17.01.2010 issued by 

MoE&L, Gol to control the noise to the prescribed levels. 

:3. The industry shall provide ear plugs / muffs for the workers engaged in the operations of 

HEMM, etc. 

siltat:on ponds of appropriate size for the 
nts. The water sc callecied shall 

1 helt development, ex2., The dra 
nd maintain propesly. 

working pit lo arrest the flow of silt and 
utilized for walering the mine uray, roads, g 

be regularly de-silted particulady after mons 

15. The industry shall collect solid waste Le., ove burden (top soil and rock waste) propor 

The topsoil shall be stocked properly with pic slope with adequate measures ard 
should be used for plantation purpose. 

The rock waste shall be dumped in the dup yard within the quarry lease, Under rio 

circumstances, tie industry shall fot dump overburden soil outside the goarry lease 

arca, The Board is constrained 0 revoke the CFO issued by the Beasd in case overburden 

soil is dumped outside and also if com ws ware received fom the sureundings 

without any further notice. 

. The industry shall adopt the following measures to control erasion of dumps: 

o  Retention/tac walls shalt be provided at the foot of the dumps. 

«Worked out slopes are to be stabilized by planting appropriate shrub / grass species 

an the slopes. he. 

approval from the Board. Ne further expansion or modification in the mine shall be 

cared out without prior approval from the Board. 

The industry shall take measures for refilling of the mine with ash, overburden waste asd 

the mine shall be brought to the original condition, 

. The industry shall stack he top soil properly with proper slope with adequate measures. 

21. The industry shall deveiop greenbelt as per norms i.e 33% of the total areca along de 

boundary of the unit and also in the vacant places withon the premises 
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22. The industry shall comply with sl! the directions issued by the Board Srom time to time. 

23. Concealing the factmal data or submission of false informusion / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this ender and attract action under the provisions of relevant pollution 
control Acts, 

24. The Bosrd reserves its right to modify above conditions or stipulate any fluthe- 

conditions in the interest of environment protection. 

25, This Order is issued wo the industry without prejudice to the action taken by the Task 
Force of the Board. The conditions stipuleted in this order are without any prejudics to 
tights and contentions of this Board in any Hon’ble court of Law. 

(See Rule 6(2)) 
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER COR 

QPERATAOR HANDLING HAZARDOUS WASTE] 

1. The industry shall give top priority for waste minimization and cleaner production 
practices. 

2, The industry shall not store hezardous waste for more than 18Q days as per the Hazardous 
& other wastes (Management and Transboundary Movement) Rules, 2016 and is 
amendment thereof. 

3. The industry shall store Used / Waste Off and Used Lead Acid Batieries in a secured way 
in their premises till Hs disposal. 

4. The industry shall nat dispose Waste ails to the traders and the same shall be disposed to 
the authorized Reprecessors / Recyclers, N 

5. The industry shall dispose Used Lieed Acid Batteries to the manuficnirers / dealers on 

buybeck basis. 

6. The industry shall take necessary practical steps for prevention of oil spillages and carry 
over of oil from the premises. 

7. The industry shall maintain good housekeeping & maintain preper records for Hazardous. 
‘Wastes stated in Authorization. 

8. The industry shull dispose the e-waste to authorized recyclers / dismnantlecs only. 

9, The industry shall submit the condition wise compliance repori of the conditions 
stipulated in Schedule B & C of this Onder on half yearly basic to Board Office, 
Hyderabad and conesmned Regional Office. 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
To (== : 
M/s. Sri. K. Thirumal Reddy 
(4.0 Ha. Building Stane & Road Metal Quarry), 
Sy.No. 1109, Ippagudem (V), 
Statien Ghanpur (M), Jangaon District. 
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& ANNEX URE - V7] 

Item No.05:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No. 23 of 2021 (SZ) 

IN THE MATTER OF: 

Sama Soma Narsaiah & Ors. 

...Applicant(s) 

Versus 

Union of India and Ors. 
..Respondent(s) 

Date of hearing: 27.02.2023. 

CORAM: 

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’'BLE Dr. SATYAGOFPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Mr. Mohit K Jakhar represented 

Mz. Sravan Kumar. 

For Respondent(s): Mr. Sai Srujan Tayi for R1. 

Mrs. Renuka Devi represented 

Mrs. H. Yameen Ali for R2, R3, R5 to R8. 

Ms. Lavanya represented 

Mr. T. Sai Krishnan for R4. 

Mr. Venkat Reddy Donti Reddy for R9. 

Page 10f2



ORDER 

1. Post the matter on 16.03.2023 for final hearing. 

Sd/- 
Smt. Justice Pushpa Sathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

O.A. No. 23/2021(SZ) 
27th February 2023. AD. 
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